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(c) what action has been taken in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE/

fagsawa § www A (SHRI K. R.
GANESH): (a) No, Sir,
(b) and (c) Does not arise.
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+t[SMUGGLING OF GOODS INTO INDIA

89. DR. BHAI MAHAVIR:
SHRI SUNDAR SINGH
BHANDARI:
SHRI LAL K. ADVANI:
SHRI JAGDISH PRASAD
MATHUR:
SHRI MAN SINGH VERMA:

Will the Minister of FINANCE/
faw ®&l  be pleased to state:

(a) whether it is a fact that gold
etc., valued at about Rs. 400 crores
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is smuggled into India every year
and out of that only Rupees fifty
lakhs worth of smuggled goods are
seized;

(b) what are the facts for the
last three years in this respect; what
effective measures have been adopt-
ed to stop smuggling and what are
the results thereof; and

(c) whether smuggling on Indo-
Nepal border has decreased after
signing of the Indo-Nepal Trade and
Transit Treaty?]
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TITHE MINISTER OF STATE IN
THE MINISTRY OF FINANCE/
fradam@ A Ts T W@ (SHRI K. R
GANESH): (a) and (b) It is not
possible to quanitity the value of gold
etc. that is smuggled into India every
year. However, the Study Team on
Leakage of Foreign Exchange through
Invoice Manipulation has estimated
that the annual consumption of ille-
gal foreign exchange to finance
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smuggling would be of the order of
Rs. 160 to 170 crores.

Value of gold and other goods
seized as a result of anti-smuggling
measures during the last three years
was as indicated below:—

Gold  Qther goods

(Value in  (Value in
Rs. Lakhs Rs. lakhs
at Inter- at Indian

Year national market
monetary  rate)
rate)
1968 .. . 333 1606
1969 . .o 530 1971
1970 428 1779

The Government have taken vari-
ous administrative, legislative and
economic measures to combat smug-
ghing, Some of the important mea-
sures taken by the Government are
as under: systematic collection and
follow-up of information, keeping a
watchful eye on the suspected
smugglers, rummaging of suspected
vessels or awrcraft, and checking of
vulnerable sectors along the coast
and the land frontiers, Additional
launches and vehicles are being pro-
vided from time to time for effective
mterception, prevention etc. Some
sentor officers of the rank of Collec-
tors of Customs, Additional Collec-
tors of Customs and Assistant Col-
lectors of Customs have been post-
ed in vulnerable areas to look after
anti-smuggling work exclusively.
Customs Act, 1962 has been amend-
ed making additional provisions to
take special measures for the pur-
pose of checking illegal import and
export of certain commodities and
facihitating their detention. The
position is kept under constant re-
view.

(¢) There are some indications
that smuggling on Indo-Nepal bor-
der has decreased after signing of
the recent Indo-Nepal Trade and
Transit Treaty.]



